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of Notes 
4.7.2007 	T'his is the second round of litigation. 

Earlier this Tribunal approached this lYibunal 

in O.A.177/2006 and Ade order dated 

24.7.2006 this Tribunal directed the 

Respondents to dispose of Applicant's 6. ~6 
h 	representation sympathetically. Accordingly, 

4, 
Applicant submitted representation on 

07.08.2006 which was rejected by the 

Y. 

	

	
impugned order dated 20.10.2006. Hence this 

O.A. 

I 

/ bb/ 

C.  

Heard Mr.M.Chanda. learned counsel 

for the Applicant. Mr.M.U.Ahmed, learned 

Addl.C.G.S.C. appeared on behalf of the 

Respondent-,. 

Issue notice to the, Resppndents. 

~Respondents are directed to take instruction' 
~

and submit statement. 

Post the case on 17.8.2007. It is made 

(~lear that Pendency of this O.A..shall not be a 

bar for the Respondents in considering the 

Applicant's case for his posting at Guwahati. 

Vice-Chairman 
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OyAa_~ 	I ID 10 

~ -O/AT 

At the request of leaned counsel for the respondents 
four weeks time is granted to file written statement ,  
Pod the inatter on 10. 10.07. 

lVice-Chairnm 

10.10.2007 Despite notices, no reply has been 
filed in this case yet. NO feplv~~ 

Call this matter on 07.12.2007 

awaiting reply froni the Responde-niti. 

Pendency of this case before this 

Tribunal shall not ~tand on the way of the 
Respondents to con~idier the grievance of the 
Applicant. 

Send copieg of this order to the 

Respondents in the address given in the 

Ofimal Application.. 

W, 11 

11.9.07. 

Al0  
jig 

110  

vac'L 

ushiram) 	(M. R. Mohant)j - 
Member(A) 	Vice-Chairman, 

v 

I 
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, -),4 on, 
I Contd. 

09.01.2008 

O.A. 184/2007 

Today, Mr.M.Chandal  'learned counsel 

6ppe6dng for 
, the Applicant, states that the 

Applicant is nof*mW more interested to avail 

the mutual transfer and in'tke said premise 
. 
~,,,he 

is not interested to press Misc. Petition 

No. 137/2007; which isaqcording Y dismissed. 

KhuLra~m) 	((M~RlMniy) 
Member (A) 	Vice-Chairman, 

I! ,  

1  0802.2008 	Written statement ims filed in Court 

today;' after serving a dopy on tile ~counsel 

appearing for the Applicant. Subject to the 
L) 

I&g~DLI pleas to be examined at the time of 

final hearing, the case is admitted. 

Call. this matter on 14.03.2008 

e,7 

(Khushiram) 	(M. R. Mohanty) 
MemberIA) 	-C airman Vice _h, 

2- ,  -0 

Lm .  

12.02.2008 	Heard learned counsel forthe parties. 

For the reasons recorded separately, this 

O.A. is disposed of. 

~/Khus ~iram) 	(M.R.Mo an 
Member (A) 	Vice-Chairman 

/pg/ 

ejr~ /7 hC- 
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07.12-2007 	No written statement has yet been oft 61--.C4 	filed in this case. 

Mr.M.U.Ahmed, 	learned 	Addl. 

Standing counsel for the Union of India 

undertakes to enter appearance today fffi:~,  

:the Respondents. and seeks time , 	e' to fil 

VNw 	written statement. 

Call this matter on 09.01.2008 

awaitoilng written statement from the 

Respondents. 

not_ -)C~ZaA 

(M.R.Moh y) 

/bb/ 
	,

Member (A) 
	

Vice-Chairman 

09-01.2008 	Nowrittenstatems—th- 
v 4 

I 	i 	
;F 

this ~ cl ase~, despite three adjournments granted 

'to, ~e Re spondents Wt hin lo~ t six - mo'nths. It is 
p~ay6d on behalf of the Respondents to grant 
them:  "some more time to file written statement. 
Proye: r is allowed. 

Call this matter on  08.02.2DO8  awaiting 
written statement from the Respondents 

Send copies of this order to the 

Respondents in the address givorl in  the O.A. 

M.A. 139/2007 was filed by the Applicant 

for ah interim direction to the 1 Respondents to 
consider his case for a transfer on mutual basis. 

Contd ... ... 
n 



A: 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 184/2007 

P 

DATE OF DECISION: 12-02-2008 

Sri Bhupen Kumar Khangia 
.................. ; .................................. .......................... Applicant/s 

Mr M. Chanda 
................................................................. Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
. 	.............................................................................. Respondent/s 

Mr M. U. Ahmed, Addl. C.G.S.0 
............................................................................ Advocate for the 

Respondent/s 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

1. Whether reporters of local newspapers may be allowed to see 
the judgment ? 	 -Yes/No- 

2.. Whether to be referTed to the Reporter or not ? 	44 s / N o- 

3. Whether their Lordships wish to see the fair copy of the 
judgment ? . 	 4es/N&_ 

V 

	
irman/M ber(A) 



.I. 

1  4 	
. 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 184/2007. 

Date of Order: This the 12th Day of February, 2008. 

THE HOMBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 
I 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shri Bhupen Kumar Khangia, 
S/o Kesha Ram Khangia 
Office of the Development Commissioner for Handloolins, 
Industrial Estate, 
Takyelpat, hnpual-795001. 
Post Box No. 18 (Manipur) 	 ....Applicant 

By Advocate Shri M. Chanda 

. Versus — 

1 	The Union of India 
Represented by the Secretary to the 
Government of India, 
Ministry of Textiles, 
New Delhi-110001. 

2.' The Development Commissioner f6r Handlooms, 
Ministry of Textiles, 
Govt. of India, 
Udyog Bhawa-  n- , 
New Delhi - 110001. 

The Director, 
Weaver's Service Centre; 
Ministry of Textiles, 
Govt. of India, . 
Khanapara, Jawaharnagar, 
I.I.H.T Campus, 
Guwahati-781022. 

The Officer -in-Charge, 
Weavers' Service Centre, 
Industrial Estate, 
Takyelpat, Imphal-795001. 
Manipur. 	 ........ ResTondents 

I By Advocate Mr M.U.Ahmed, Addl.C.G.S.0 
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M. 

ORDER 

I t"atI& I  jgn~T  g4w1knum 

On the prayer of counsel for both the parties this matter is 

taken up for final disposal.' 

Heard Mr M.Chanda, learned counsel appearing for the 

Applicant and Mr M.U.Ahmed, learned Addl. Standing counsel for 

Union of India appearing for the Respondents and perused the 

materials placed on record. 

The Applicant faced transfer from Guwahati (in Assam) to 

Imphal in the State of Manipur. In the meantime he has completed 

three years at Imphal (Manipur). Mr M.Chanda, learned counsel 

appearing for the Applicant submitted that since the Applicant has 

completed three years at hnphal, his case deserves consideration for a 

transfer from Imphal. He also makes a statement that there are large 

number of staff stationed at Guwahati for more than 15/17 years and 

that, in the fitness of the circumstances, they should be replaced by the 

members of the staff like the Applicant. 

Without entering into the merits of the matter, we dispose 

of this Original Application with direction to the Respondents to 

consider the grievance of the Applicant (pertaining to his transfer to 

Guwahati) and pass appropriate orders. 

With the aforesaid observation and direction this Original 

Application stands disposed of. 

~ P~ (KHU~SH M) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

Im 
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OtT4 T H.2  E C E INII,  T Ell i i L AL U-NA-11 TlTj:R TI  mc . 	6 U 11~41A L 

-AH-AIR BEENCH: GLYWAHATI 
I/ 

(AR apfloadva  yx&kr  Seramn  19 pf ie Aem-dr&_;trftjve Thlb-imals,  Act, 1985) 

19, 11  1  0. A. No. 	Ifln"F7 - -- 
ALUM-/ 

7 	 Shr- 9-huren Krurnar Khan—*a. 
-Vs- 

Union of 1 ndia and Cmiei -s. 

L15T CAP TIA7w, wxwr,~, 

I C; Ol 9 	AppliQuiL we,--- 	

Y  122 1 	HE  'L  "' :1.CAT-l(XN 

OPPOillted ds Art Designer a_nj_pO5jeel._dl wejjver.-,
~ 

Service Centre (Tvit! (;UNVaha jL 

.5.20,04 'T±art;zf6zrcd 	TA~TcC~ C-U70,Tahafi ~Mzd pbsi6d 	A 	
Tmip 

	

-,,LC, 	phal 
(Annexure-1) 

19- 0.5-2004 Apphca t -Submitted repre ,;e-_ ntatilon aOcrai__q.st the tramAy and ysWed 
f or recO."St alere, Ljo-~ of ids tr~uisfer order. 

27-0-5-1.20,04 F.e Wds  

	

Gu7 	- -(ARaexue-2) 

77,05.2-00-4 Applicaili s"J"Itted '[11041er apresema tiL"ll 'wfatilig his conditions 

	

2 2 - 12. 2 100 4 	Stu -(,, 111 ji. 	 (Annexurc-3)- 

	

17.02.20119 	Te.,E-)  - L 	
'resePtatiflln tothe authoribes as -bpCaLjse  be. -_ 

L luas beert facirLg ex~Lfenje  dgfic-alti jr, - djscf, es 	tie- . 1 	'*,9:4- S, uue to 
lariguage lbanier, even he was threateuedba due cumwqw&nc"__ 

(Annexm--e_5) 
2101IOap 11 	

wit subm Wife  of,  t1he app-, Ca 	Lifted ar, appejkl, fp ---,~-rospor,,,ent r,  _ yLL  

3prdyedfor his t1imsfer to Guwahati, . imexure-6) 
010120M ArTsbcant requested Hie Thymblo WSC~ Guwahafl-to ~ con sider his 

Cjs~C  omt na-atxwd transf - - 	I 	~_z c~L I.-ItIll !Sbci RK Cajend-;-` h 19 
Gawahau. 	

(Mmexule-71 ). 
- \ 



R. 1. C 	 le~ 'a 	ra cin, I- , ~Ci- 	-t! X, - ijencL . S i 
the same capacity at WSC.. Guwahati--also —submitted - --a-- ' 
representation praying f  lor, matu I al _ trans e fer_rr_o,xn ~_Gww.anati, 

24.07.2006 	failled to get jusibca appjkant 
the Hon~-Lde Tifbuna-1 direuting .-the - -respondents-to_consider the--. 
pr--v,40119 

-T 	-5 in 
Ivith two weeks and -pass ~av-prctvr~iate-orders-wr~iti~u-n-a--per od.-of-- 

Y. 

Applicunt tiubmitted a cvmPxeh_en­____—_—  VI.UO./-VUD 	 slKl~~_rqp)r:q4vifiii P~E-i  
rePresentiltiOTIS allOnfco' With- Ahe 	---for—'  

w b 

20-10.2006 	Yhereafter respondent-no-21 nifornied,-aie.-ap 
v.MaMt —y"St of Art-Designer ,  -at WSC -1-1~.v -, G vuluaft —axi-d-Ids-trau ffsf&-,-zn;,- 
would be considered in due courser Whereas4n ,_number- ,of--cases 

t1raniSfer -was done On &-LIanC&d§ _e6iib;aa 	_m~_Zlq  __ 
but Iris case.. 

was not considera whereas he has -completed-a-tenure-of- more-- -7 
thim 3  uar ,5 at VVSC  hriphid. 

(AnnexuareA10- ----i 

Hence diis O.A beftve Lhis Hcun'ble Tribuf WL-
~ 

PRAYER 
L 	Tbat -the Hoeb-le Ehbmd be -p-leased to set - 

UALJ/ LIU/ It 	—I~n
7  

20.10.2006 (Aiuiexure-10)., 

That 'me respondents I  e - ecte ' to grant 0 car CL 	_tran 	—the--, 

avehcant - to Weavers'- ser-s,,ice ,,c-entre~,Guiiahati-

further be rieased 
, I 	I  . me ught Of  'me  O.IbserVrdtiOn contained in-para,-3-of-the. ~.lior~bj'.e-Supyewve.  

Court iukMent rendered in the case-of Sar-vesh-Ku-nia-r-,Aw-astlu*--V.ersus- 
H P IpI Mitrayn In, ei d _thers reported 	ir.=-7A 

CoSL- of die RotpLicauoll. - 

Any 1-1ther rehuef (sl te ,  whidh the 

T  Ir:Cbunid may deem fit imulproper. 



N 	
-1 
	

- 	
t\ 

)jb" 	 I 	
I 

Interim order vraved for. 

Duriney  - 	r - - 	dica 	wwyt-i 	Io lo-~ 15  pendt cy of th., app. tion, the ppli— ~rqs or hi~ 

interim relief. - 

niat the Hon ~ble Tribunal be Pleased to -direct -the --respondents --that--the_,

)  _.A not ,  be -a -baT -to--the-res 	ts L-r_ 

provid' rchef as prav ed '101. 
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I  IN T Hal  E C  UE IN T R 	D & a  JIL & 11` TRRAIII 1V r"'  %-AL A 	ivt N s 1. I J"m DUI,4^11 

Im 	
III T UWAHATIF  BENC-14 : --:r --,WAhrATI 

Airsde-r Slection, 	1-9 of the Aeimbaistrati-ve Tribu-nals Act, i9A -5') . 

ivic C-14  the Case 	O.A. No. —LOL.— t2007 

-noia. 	A Wi P- 1-hur, r, P'jli 	81 	-nnficant 

Union or"India & Ors. 	Respondents. 

INDEX 
S1. 	\jt ) . 	A Amlexure 

lull 
----------- 

ve-'ification L 

z 
4. 

()Ttjer dated 27-05JJ4. 

-rP'-  -A 

IF 
i Copy of fevresentation da-terj 17.02.05, 

6 	17  01  rET-SeRUL'On tialed 22.01.05. i 

 1 Copy ofletter dated 0 .3.03.06. 

 I CODIT  of Judgment dated 24.07.06. 
i 	'  I 	1  '2-1- 

—PPP 	- 	- 	M 9 	y of  representation dated 011.08.016. 
-2-15'  - 246 

12 
'2~,I'  1 ~10~111  ~Cqp~y of ~the h~njni ~ --toran ~u 	- - im gned  nmve--~inidum d~ated 2- ~7 -  

20.M2006 

M1116d By: 	' 

Da te:- 	0 	
9 .4x 

Advo"ate 
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1N THE CENURAL ADWIN-IS-1 RA-1TVE TRIBUNAL 

GUWAHATT BENCH: GUWAHATT 

I A- appl,_C.jtjonmdcr!;t- 	i 	ct, 19819  ctio-.- jQ  of the -,% d-m:--:sL-a tive T~ibumals- AL 

el A . AT 	 1111ftn" 

BETWEEN' 

5/o 5 Kesha Ram Khani6a, 
~c-- Uandlooms, 

Industrial Estate. 
LC1kVej1.Va, T— A- -1 ~nr 	I Lf 

InTilift-L-i-7L7vv  - 
Post Bo~x No: A (Manipwr) 

—Appliumt. 

-ANL)- 

nje
TT--~ - CfT--]--- 
%JLLLLvi7t L Lu'.Utt 

Rpymrpsented by the -5ecr-etan,  to t'-hp 
Government or'India, 
Minktry nf To *1 

New De~ - 110001. 

The Development Com=ssioner for Handloorns, 
A  If. 	C T-441— 

Govt. of India., 
I TJ-- 
%J NAY 0 9 Onaw cul, W 

New DON - I I 00"I'l. 

I 	Thp "vai-Mr --- 	 . .... .. .. ........ 

vveitvey~b -Service Centre, 

GOVL. OfIndia, 
ldmnaparra, 
I.I.H.T camvus, 

P" —re. 

Wpavpr.q' Sprvirp re~tjLre, 
indu-sLrial EsLale, 

........ Resj!ondents.. 



AI . 

D C T A J1  L S 0 F T  14 E  An  P  Ll C AA  T  10"  N 

-utars fthe corder  116)  agR~mt which this ~~pRlicafion s made* 

th  U. .Lnibapp- jiun iunwdeagumbt eimpuyiel 	ibliuu ncu 

no. IqSC/GAU/TRI/DAP/BKK-12 (99)/06/11.87( dated 20.10.2006 bv the 

re-pondent no. 3 com-aimnicating Lhit the conip"rehen-slVe r--Yresenttation of- 

ant 	irantifer om implud to Guwidlati hits not been me  itpplic 	Mi M5 	ir 

considered bv the respondents. The.said re -oresentation was submitted in 

n tQ 
(:Ovnrdjanre  with the ~Ljrections passed by this Hor~Ke Tribmiall 4- is 

A ~nf% r 	A T 

n. 	
'  Ictio-  .  .-The  --burud: urlsdi 	no" ,  

7H.le dPP71iCd11L declares diat Che stibjed maiier of  diis dpplkadOil is Wen 

within the jurisdiction of this Hon'ble TriburW. I 

3. 	Limitation: 

11 r- 	- 	 - 1~4e t1nnficailt 11irt  r Liec-lares ffiat d ILI; all -1i Ation i -4 fitled -withizi! t1he 
rr- 	-4e 	r.r 

LL- 	 - 	I- A 
c 

 I/ 
1--Z"Jz Prescr-ibedt undicT."ectiOnt-  2 1L 01 "Loz A cL—drds"Llative 	1-% L 
IMUL"L1011 

1985. 

4. 	Facis of ihe case: 

AA 	That the ap-phcant -il- a,  citiZlen Of Rldii! and as stitch he 4-s ----n +-i+lod to all the 

tigiis, pro Lecaojis and,  pfiviliges as guaira-rileed wid'er dile Corlstitu'U! 011 01,  

India. 

4.2 That the aWjicalit was initidily appointed as Art Desip-ter in 1989 and was 

eT the Ministry aff Textiles.. nosted at Weaver's 15'elrvilce Centre~. Gnwalhabi nPA 

4.3 That'l';Ae order :Njo. 1A1SC/GAU/A,4-Mn-1 t2,1V)nO')1qAOA Aoipj 13.05.2004, 

e lin puVjicini est' m Weavers Service Centre, 

	

ferr CL 	er 	11ro the applicant  was traris' 

Guwahati and posted at Weavers Service Centre., Iniplial in his same 

capaAty of Art DesiVer., He 1tvas thereafter reli-Ved from i'Veavers Service I, - ~J~ 



"I T / A 

	

,J-- NT- TA7C'f- 	~"J~_i 1'4'% 

ccr&e 	 or 	"A ., MV~Ialfi vi~c 

daLed 27. 135.2W4. 

	

C ~-,ny  )f the tran.sfer ar 	0  der diated 1-3.05.04 and rellease rder 

.1~ 	 eln-j scdl  as Annexure-  _  and 2 CIO &.IMIVV~
* axe 

respecaveiY. 

4.4 71.1a l ille App7lictulL niosL respecdullv lt)egs Lo sLdLe C11dL dUe W WS ddVerse 

health condition and other multiple domestic problems !  he was in _2Teat 

to m  _-v 	and as such he sUbmitfd. C- t of C,_ hati , 

Ry for reconsideradon represeniadon on !9.03.2004 Lo ilie conipeLenL auffior 

of his transfer... followed by another 'representation to. the additional 

Develol-Ment Commiss;oner for 4andivams, New, T)ejh' throu r-1,  proper 

channel on 27.05.041  explaining lm'5 difficulfies and prayed lor TeconsicleTation 

of his transfer order and further for his retention at Guwahati. But having 

rit 	
vAr;tb 

fafled to get a positi-VI. Te,'MOMP tO his 	the an  011 	- 	
S , 	- 

	

-trans ,  IcTayj~ - a" 	difficultie a i  eventually joined at Ids the order 01 	Iff 	g U M5 	nQ 
I 

neiv place of posting at WSC, imphal on 08.06.2004. 
A , __ ~_O_ 

--f taw representation dated 27 .05 .10  is, endosed as 
1: ~ 

,ALnnexure-  3). 

4.5 That the applicant most respectfuliY begs to state ttlat the applicant is a 

ChrC~n4, _ 	 I-Ob ems ati s Lqder tient of Sejere  hy- p erten-Cion 10*11 BrOnCjjia1_-- 	di 1 Fa 
&Zhe L 11-,~TTC% TT 

the constant, —Ueatwtentl of Centrall  Govt. r14z!ULLLL 0 Ire Q—GrIS) 1-Icks-Pitad, 

Guwahati since jung. His wife is also a patient of.chronic Arthritics and 

Diabetes and has been 7indprorninar treatment under CC-,HS. Czjmrahati and 

A 	 A 11* kidEa 	Ue 	ht 	no is ORIV I years olul , has ti Iviecdcal Co" ge. His ordy duagi Ler, w '  

been studying irt a reputed English medium -private school at Gu%,vahati and 

her edilcation cannot be dirtnbi-ltecl  at th' Q 	s'nce s"I'l  

" —i ties and environmen t  does not exist a ,  in7tplial. in addition to these, the fak:111, 	ILL 	L, 

applicant has to take care. of bis oid ailing father (72 yn;) and mother (67 yrs) 

and -he i ,. fheir only son to shoulder these 	As si-1ch it is I' 
I  LU 	his ' 	hab  noy he is in a - sth 	LawLUIV from Gul al LI Wfluver poss- - I  or 

position to discharge his ailing wife, and parents at Guwaltati from his 

3 

Fly" IF 'NE'AN 7A 21 1 , 



E 
	 4 	

V~ 

4 

L 	A I" - corstax-0, care at 6&s 9~M 9C, 
P-, rzSCr,-, Pliace 0 ,11  Posbrig 

of I 	by and no t 10  spe 	 - ak of Ills own beal.11i colldidol Ilidl is deLeri  "-19 day 

L  -L Ry. 

4.6 That the circumstances stated in the preceding Para hereinabove.. 'which have A 	A 

— 1—~ . h ~ _1 —IC 

	

In,  1-1  h3IS  P s 	+ u-cf- 	-M 	1,  ~ I 	; -,d by his trans-fer fto . Cuivaliati to 

applica.11i to suen a difficult situation that lie has been undergoing a 

tremendous mental pressure and agony and he is afraid of his own fate. The 

C.-X t - P P 	hed the authmn&-s- b---c L-.Id 1gain for Con-sideTing his case c a 

wiL h uLmost compassion a-nd prayed for his feAransfer from imphal to 

Guwahati. He also submitted re -presentations on 22.12.2004, stating all his 

a~A prnvnod ft)r his transfer to Guwahatl but to no ava;,, . 

ntation- 'ate * 222.12.2004 is enclosed 

	

kk-opy of me reptese 	C1 CL - 

herewith as Annexure- 4). 

4.1 That since his transfer to Imphal, the applicant has been facingr  extreme 

difficuities in discliarai-na jjiq 1311HP all to lanTiam- barner for "his. 

isnorance about One 11.0-Cal w1hich created nAs-anderstandings andl. 

.misgivings more than often. Even he wa's threatened of dire c onsequences 

vAj-, i,-,h Ile  hjo,,_,ht to  thp no tice  of t1je aji -horitip.. repre-sentation ~rirja 'his 

-1 	F-,nn 	in I-Re rd'so made Ln-L tILjer pjayer flor ids transfer fir -Om. 
dated 1/ .02.2.000, WhEre 

hriphal to Guwandti. His wife diso made one appeal on 22.01.2005 to the 

-her condition due to absence .  of'herlius:band and 
respondent No. -3 narrating 

A 	 ti 	L IC " -A 	A.: -- 

Prayed for II& ILXCCI7,qjer to ICArwabia . bas I 
. 
ailedtonavej UC- 

it is relev ~
mt to lilention here thdt the Problein of !Angudge bdrrier 

-been 	eciatp 'hy"h z local 

	

a-117r 	superio7r officers at I. E 

tre lincphal TA 
realVef'S SeK-ViCe CC-R YV  

Jue LY ~Ll Sigry Thal aridl the D  PU` Diiecto.r " -- 

vide his letter No. WS(--*/RAP 4/Esst/1 (.2) ./ 03-05 ddted 03.03.2006 hits 

I 
AMIIII Ri7d ffie n-Litter and ret-tti-ested Lhe D—Jrpr-frur,  W-SCi (-, Llwah-qti to 

f,  

	

LC~ L I..U7VV 	U Uffira  Z~CUW-.-d ~LlanstcCf 	'Sixigh, Post 	aha~:  

wffli that of' Sim BK Miall,91a, posted at imphal for smooth f ujjcLjonLnQ, of the 

office. 

64~6e,~,  koai, gk*Vk 



NIL ~Vva ark~ C1 -Ir 	') I 1 	-3 
C ~tic;  jocprc.sm~ ""r" (I-Opy ot 

leUer dated 03 03 2006 are annexed liereto as Annexufe-5, 
 6 

K5.U6 .2-U 

and 7 re.qnPrfively) 

4.8 -"hat the ap licant begs to submit that Shri R.K.Gaiendra Singh as referred to 
p _A f—, T— 	hati umder the 

~A;-- 	--I s- 4-- nsf enc 	-haj to C nwat --02—b  1:1—.1 

sanie order daLed !S.05.2004 by which elle app1icartL was Lransferred fron,  

Guwahati to imp&il, althoug4, 
 both of them were in the same capacity and 

—A 	in their res-11CIctive 

	

r" 	the samw dutics 

	

Q, _ 	.6  -- 

venLre. Slui R.K.Gajend-ra Singa, foijowing Ids iransfer Lo (-,uwahad als 0  

faced. similar problems like that of the applicant and submitted 

h 	n ation on 27. 12 - 200/1 	fOr  hIc re-tra  cf;P  from 	wa at'  L  
app~jic.dnt .  Bui even tnereafter, the 

1-m-Phal on mumial basis again-A tile 

respondent did not consider either the application of Shri Singh or that of the 

a--;--nt aftho---h there was no impediments -;" —anting the -n-uwal 

c,  wo-ul * ve served the interest or both the employees widloul traDsr'eT wbi D 	1d ha 

affecting the interest of works in any way. 
I 

4.9 T-bAt Ildvmg failed to get justice, the applicant aPPIOdclied dds Hoif ble 

Ns 	-Ind Tri -hUnal -by filina, O-ANO. 

TT 11 1 	-r --- 1--an-I 	 dtatecd LL"i JtkU&UW.LLL 

	

reS- . 	 ord IM" Lb .11LIS r1ort Me iliv CU 

06 disposed of the said O.A.No- ir7/20 06  directing the respondents 

-he preirinim representatioPS of the applicant and also the to jpnSide7r  t 

'ed' by ar  
COM.P.-L Lwnsrve re-filesentation wbd-Cit wo-culd' be fil Ly Lut: 

two weeks from toddy, sympatileticdRY 
. and pass appropriate orders fhereon 

-hs thereafter communivatin o  t! same to f  

	

~~ritj li- al 	in  of tinmee niont 	 -!e d 

applivziuit Without dell icy. 

(u)-pv of ludgment and order dked 24.07.2006 is annexed as 

4.10 That ' suant to the iuderment and order aforesaid, the applicant submitted 

	

PUX 	J 

NS ConTvehensive representation on 07.08.2006 eni.-Incin., ...I..., ....... a -11,11V 

I 

13 
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I 
n 
	

6 

Ox U te 
	 -r.~j Ordicr dai- 	A L4 	Tcyresentaticrns 

and praved ior considera Lioj 	on 	Ii Lo G wdliaLi _1 of Ilis case of Lralisfer fr i imp] d! 	u 

~Arifh iitmo-st  CO--n"na-S.-Sinn axnd -sympathy. 
heretto as W 01 MFICs A tation datic '  

Annexqr--e--.!b. 

4.11 11.1aL 1LI respond Lo jile comprelienSive repreSeIlLftLi011 daLe 

aforesaid, the res -oondent - no. 3 %.,ide his impugned memorandum ,  no. 

k,VSC/i— ATT/TVT/T-.kAI) / -RTe-V VVIM/ 

applicaw, ilia! Shri R.K.Gajendra 

21 8. () 9. 2- 0 05 having ex -oressed 1-ds 

1 	i. info.-.ned the 
-A 6,/ t 7, 	'd M A M06 

~-;jngh vide his representaLion daLed 

unwiLLing 	transfer from pess for his 

Cutvahati, there is no vacalit 11 -st of Art-Designer at 1AISC, G'Uwahati and 

sbaereQ Vhathis transfer case. would  10C Wn - ' 	, in due course. 

(Copy of the im-oumed memorandum dated 20.10.2006 is 

annexed hereto as 

4J2 That the a,"'p-licant mo 
. 
st resprect-fi-1-11v hi-a ~,,. t _qi_i_hmit that the resPondenfi; 

L 
e no,  Cen L V 

even thou~h Chere was a scope of muluifl Lraiftsfer as sLated dbove uid even 

in  c-nitp of th 	faced hy ffie ann1irant W-hereaS. SUCh .e ai-n 	nr 

L 	r1U.-U-1-LeT CI
X  cases On are 	grar-.L%-:%A on Selle-Cfive Lasis in VVLiLb 

eAraiwous consideraLions. To sLfbsULuLe Jilis, few cases of such transfers a-re 

ii-Iti-qtrated below- 	 I 

a- 

	

	-anvicerred i1or"M 	wat Was 

GUAVdIIaU In ApiiYO6 and wIIIIdil a 111011t1i lie ulanaged Lo geL 

lj~js 	Ka~i 	a-ty- jcjjj~njjr rn 

L I warper, wLLtv-  was poste(i tL 	hal it 20U~' INItJILVIt"I I~Ajkuu~' 

numaged, toget his transfer to Kolkatd only after two mond -is. 

(3) 

	

	Fotlowincr en-YPI-03yeel- w'ht') were trimsferred to -nartiCWIRT Stab-o-n-~ .. 

C—Id n7anagre to g~et ffiten-transf~--..'?dt to filheir respeCtive places 
OP 

choice within a very short duration and the duration of their stay at 

-below. Ltipir  newstallons are shown 

I 

M*I~V""Mpv 



I I ~ 4 	-:, - ;- - 
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I 

)ie 

STATION i UUkl A likJN %Jr NANM 	1 

Faa 	Art I I silli 	Sukumar WSC, Imphal 4.5.1995 to A.Prjl -' 1997 

I)esknef. 

N-Am S010C.hona Bartbakm~ -nn I R2.1999 to Auplst' 1991 

11 IA 	Des-. 	r. 

ALI Suitt. 

Devi. Wcaver Gradc-11 

ir  Smti..Uttara Deka. WeIVCr 'I WSC. ALrartala 1998 to 1999 

ce, Agptt. WS 	imphal j, .02.1975 L 

A5stt. -Do io. 1975-  to 31. 12.1975 
i Shri 	T.N.Basu, 

Director 

Shri A.K.T.Vluldla~jee. 'ASS-tt. Do- 1 1. 1. 1976 to 5.2.1976 

Q U. 4 	D 	An '7 	1 CY70 

----------- z:z i6.11-1978 
SM j.N.Das 

slui li.P.Shukla, AD -Do- 15.5,1987 to 18.1-1988  

I A.  7.1997 to 1 1 . 1 1  QQ8  
V.-Sarkar, AT) 

VS." T A Ir Tj t- 11 	'AT-1  

From the above stated list w- hicl, is only illustrate and not exhaustiveit is 

-ed t that there are me -a so 	ses. where rp-transfqrs 1-Vere  ma'13  

n1c 	an  , in  case  0 ,  0 ,- eTs pste I  at ' -1plial, theu.' 
evell W TRITI 	

. 	CL 	r mc 	0. 	m 

subseauent transfers were managed w ithin a period of 3 montlis to 1 year. 

Rut the case  _f  the 	 ~ot bpi- comidered even after 'he -has b  

licted a ienure Of 03  years at 'Imphal. 	is U1315cTin-tinaiury anti comp 	 I, w hich 

violative of Article 14 and 16 of the constitution of India. it is further stated 

-artments are working J-,  Ube eirn-ninx7nac nf rnqi~n-nr4nnf that the fol-low-J-9 rl ----- - 	 de, 

lulout anv rUrdier 
saille place of posting at Cuwallaud 	 w 

transfer and -posting naMelv;- 

V 



1) 	'71-Lri BidvdpaLi bingh, (ArL Deskgner) wofking aL WSQ, Guwahati 

Zbn~d office ftonai 1994 to ti-111 date i.e. About t 12 years -in die same 

P-acC Cpl. PC's ILing. 

Mrs. SuloChajia Borthakux.. ,  (ArL Designer) wor-King A Vvsc, 

i Zonal nffirp fr( 'I N91 ~n HII dAtp Lp I vpAr.q in fhpqamp 15 

Place Of p-c-'s fiRg. 

cases SH P.K.GazcneLra. Singh 	is a 

pernumeni resideni of Manipur, who has conipleied 3 years aL Guwahad 

could be transferred at Imphal in his home station in order to accommodate 

af f"~I~Ivahad on COMPassio-M.... 

Other incumbent who are cortrinuousiv .  working for years together at 

Guwahati can be considered for transfe ,r andposting at Imphal in order to 

accornmodatte the a fi~O"+ 	1':!IIXAT IIQ+4 C4"I Ila has vorn ."Iet6d 3 ye 

service at 'Unrhdl. But the responclelds irtspiie 01 IM's repeate 

representation and also in view of their assurance did not take anv further 

step, whereas in the mipanwhi-1 1- a series of transfpr and 
I been issued in the respoudents diqpartment in group C level very recently. 

But his case was not considered for posting at Guwahati on comDassionate 

h ft)r the reasons best knoivn t., the authorifies. in the dr —c,+an,,nc 

stated (Above it is a fit case T'%)r the Hon"ble Court to protect the right and 

interest of the ii-oWicant, and further be -oleased to direct the resvondents to 

~ 1"Q-+ af C IAIa6;k+; n avi-r ~a _asp 01 ~.Jla "rel 	a I Q-1-1—i on ext. e.m. 

compassionate grolmi-I. 

4.13 That it :16 statke%A ahat &V-dle -IS no LL. ibler FVIICY in 'LL-Le rresporLdentS 

department and its such transfer andposting entirely depends on the choice 

Of i,"rnn  fi-nf ajifh ri 	;,I ,e----- 	and --- a  r "It S le O~f the employees as stated 

a Lot,Te are  j-,cl- 	L 
- 

4::L --A EMig 	Vcnel.LL Umk ",VIv'.Ut9 
J-" '&Iv a"A'-LL'z  F L-x": Jwr  -Wars,  

L 	anv sorL of disLurlbance from aie -higher duaiorl~y Uz I Lhe 'Realer.  wallout 

-rnaflpr  c4-  tiansfier ~Lnd nostiingc~. whereas a -section of emplovees a n w fh Nit- 

k 



9 	0, ~ 

*Ll----,--- -4r i.L L-,  r-,he.-  a-uthoriby-  ck-'Udd Al- , rnanage their txansfeerl and ~IJAZ~ Z,~Mb~ U1 ~tC XU~ 	 VIV LO 

posting as per their diolce sution w-Whin a shon spdn but We poor 

Pmn1nvPP lik-A fhP t1nnfirani ha.-, to ci iffer 	senre of any due to 	traiqsfer 

L 	I ---- A LO P 

for.,XLUIaLe a fair Lralisler poli- cy lor simdar ai-id equal LreaLmenL In aie maLLer 

of ~ran-~dpr and  no-~ EJ ng 	I L for aL fie employees of the reznondent de Art-Ment r --.r 

4.14 That the auDlicant begs to submit that he has conivieted a tenure of more 

f~L—  -2 iff-e-f) 	IMCC T-1-1 —4 as such he is enfiffed :ffir his 

LMISter dS per die professed policy of die Governmeta, more so, in view of 

the transfers., cited above and denial of the same to him is opposed to be 

4A5 That the Judgment and] orcier dated,24-07.2006 (AnnPyiirp-R) naQ-.Piri -hx;r fhk. 

T-T ?Lie 	 A I Writ '~

L 111bu-ml alsu ,  contains a mredjan %1FOR the resp-O-LILLCO—Lit", 'LLUD 

consider Lhe rep-resentaLion of die applic 
. 
anL sympauietically -but the 

resp  ndents h V ol ------ 	 ave not acted arhffrarilv.  tinfa-idy and Aleaally. A,, qlirh thp 

n-Lemoran -1--m 	10  2006 A---- - C-1 - I  I-S jlaMC %'V VC: Si2l. UT 

a  side I -andquasbed. 

4.16 Thdi Y 0'UJ` dPI-~Ucfti-It bcgs Lo SWe didi C!Ue' Lo 11011-consideradon .  of his 

-it has been undereoine tTansfer from Imphal to Guivahati. The ap .plical 

11.1-As rnent-1 and finx-ndial suffer-ings. As such finding .-o otbe-L 

alternadve, U'lie appucaid is approachUig before ihis Hon-ble Tribunal for 

Protection of his leeitimate riLylits,and it is a fit case for the Hon'ble3ribunal 

to mterf-er-, w-ith L-,nd to plotect the IA. -LtC 	LI 

diredftig die respondeMS Lo Lnuisfer die applicani from INSC, lmp1W Lo 

WSC.. Guwalia- ti. 

4.17 That thds application is made bonatide and for the cause of iustice. 



I 
I 

	

'L 	1-* 	L L 	A lL- " _,TeaTs  of S(,T_ - 	-L-1 al  
5A 	tthaki l  C applicar" Ltas 	LJLUCC 

1 01. 	1-1 Lai 

lie is entitled for his Lransfer. 

5.2 	For UIOL, ille i,,I)jy1iCdRVS RlinOr dAU8 1ILef "as been.  PUrStLU-Vg her siudies in 

,school at Gulwahati and his ailing  wife and old parents need his constant 

a the applic, i- 'k Mself Js a nd atter-d—a-ce at Cuwihnti. T.b;s 

chrondc padenL of severe. hy L perLension and bronenial disease and is Lulder 

constant treatmentArith CGHS HosPit4, Guivahati. 

3.3 For that, the applicant has been facing langiwge problem in dealing with 

the -eo-lo for di-charaino,  'hk offidal duties. This 1'roblem  'has 'been 

rr ~_ -eCLOr ki-lesign), appreciated by ms Serdor Offi- Cer, the D~ - TDV , 'n 

who vide his letter dated 03-0:3.2006 highlighted ftds problem to the 

rlilrnhl 
. 
ern to the Di—rfor, WSC, Gulwahati and requested for considering 

%A Jul. Ll 	JAZI WX LLIC a-,- P Cara as prayc -4  

5.4 For 	-M numb4ar of 	situwted 	the raspondert~ have 

granted transfer to the empjovee5 onuOmpletion of even one. month to one 

vp,a -r ofservire at a T)arfCU]aT station. but the same. is beimr denied to the 

applic...-A -ver: after E-s corrTIP 44-n of three  yeaurs ;af service- at ImThal 

wbicli is discriminaiory and violadve of ArLicle 14 and 16 of khe 
I 

Constitu.tion of India. 

5.5 For thdt, this HoiYbie Tribunal in its ludgment and order dated 24.07.2006 

-in n A No 	the resnondenfbv to consider the re-resentation A - 17 12006, dirip 

oil  the applicant, sympatuhtetically, but thie acdort oil  the respondEInG JS 

against the spirit of the said iudgment and is done arbitrarily, unfairiv and 

illoanliv 

5.6. 	For, 	that. 	tbe an lirant bas submitted renTesentations time. and again 

is .ar.a44 	h;- diffi- Ifies. icd - ayed and pr.., or 	transfer L from lmphil .0 

Gawahati but failed to get response which is opposed to the principles of 

natural histire. I 

I#V~44V 

T~ 



C 

	

5,7 	LL or that there is no anv lair transfe r  pOhcV in the resvondents department 
a res 

It  'PL"-ar' t 's  '~--dm  Of fi- VC):dtiSr,,, nepotism, M7  .. b~ tr;---j-necss bn the 
ilia Lier of ixalisfe"r and pos Ling. 

	

0 	1- U1 'or " at LJ, -j,,?Xe  j1JUS.L Ve a tranglef poli,~N 
V 

aflu. elv ~ery O-rgalAizauon 01,  
the (;Ovt. in order to grant fair. and eq I Nal treatment to a_U the emplDYees in 

;Itter-  Of traMfer and postLng zL  

For that. dup. to nOn-rOnsideration of his rase of transfer from Tn phal t 
Uu--rahatil ffhe aPPd,̂.-.nt has 	stiffiring seriotis  ar--itie.- an.4 

ivsse~ , 

6. 	-eiid ~ 

That the applicant declares that -he has exhausted all the remedies available 
to and 

t"Pre'Q nn  "t-hPl*  diter'l-Ative reTnfdv th--,Ir? to filf,  this al 	'Ition. P? 	 1P . ~ Ike 	 .1ic 

T117 ap_pjlcdllt furdler declares.chat save and except Che fiWlg. 
- of O-A.No. 

177/ 711% haffo~r 
"h'~s 	q' b-le Thbl-,M.d, lie h-ad not P-rev-JOU-sIly fiffed iuiv .  appl.: 

IAV—Iff Pedtion or Suit LPIML~Ic CULY k-OXUIL,  or anv o4Uh A U~L 
Or anV other Bench of f1le  Tribunal re 	

er ~ "[~ ALY  

P--ardin.9 the subleci matfer Of ihis 
aRljhcaticm nor imyslich appLicm 

*on 
.;~ 	

I ... Wht Pet-Ition Qrslljt  is pending befforl? ty  04 4.L L "Lel`LL 

T 7 Un  der flie lit 	U t;t !Ited LI'VoVe, th'! applicani huir&lv 
P-rav-s that Your LOrdshivs be pleas6d 

to admit tMs a.D.PlicatiOrk ,  call for the 
records ckf the case imd issue notice too tf~e responflep Lts- t6  S1110%,  couse as to 

k I sought for ill this applicaLior, Ahall -riot be grailied arld oil  
Perusal of the, records and after' hearin.z the Parties 
ffiat miay be show~~ be-leased to 1-ant the  f6i 

. 

10,KrL 
 on the cause or causes 

r - 	0---. 	jIg rellief(s): 

eylp 
VJF/ 



0 

i 2 

0 .1 	rrL-t 41-- EJ--/LI- Ir..:L -.1 L e pjC;aSC;Cj tog& a--*-'., --A -----L LL- 4 L~~- Ul~ SAIMILI j. V 	 kj~.~&L Ut~ jMPC&.-LnCd 

P  nieniorandu-ni rio. vVSC/GAU/T"RI/IMI -12 (99)/06/118,/,/ daLed 

1 0 7006  fAn-no-yi -irp-I M 

8.2 	VWt the res-oondents be directed to consider and 	'and'vosting gfnt transfer 

of :the apphca 	A 
-;I 	

p — unt t-- -T VV'--Vers,  Sen~rilcl- Cnfr,-, Cuiva-bati on c--xnp.-s&;onat-- 

Sfowid and fuxLher be pie-ased io direcL ilie respondeiiis io frame a fair 

transfer poficy in the fight of the observation contained in Para 3 of the 

Hon'ble Suprer-ne Court judgm-ent rend-cred. Jin dhe c-..-,- of Sarvesh Kurnar 

AwasiIii -versus- U.P.jal Nigani and offiers reporLed in (2003)il, SCC, 

page- 740. 

8.3 	Costs of the application. 

a A 	A--- 
~,y Other rejIt.- r-,  ('s-) L" ~AU~ I ~.-2 ajpj~~Iicazt -is crifiWad as t1hC AA , ~A~ 

Tribu-nai may deeni fit &id. proper. 

9. 	inierim order pridycd for, 

During -Dendencv of the application, the apphcant prays for the following 

9.1 That Lhe- Ho-Wbfle Tdbmn ~d be -nJ Ased to c- Wrect die responden-5 Mat Me r-e- 	r 	k, f h f f h 

Pendency Of ffids z(v-  Uica-Llan shaff not lue a bax to the respon its &T p I 	 der 

providing the relief as prayed for. 

-11  j. 	...... ........................................ 1 ........................ 

11. Padw-ularn of the LRO 
i) I.P.0 No. 
i i),  D/ a Lte oil  issue 
iii) T.-isved from 
iVI Udvaloie at 

1.2. LASty or' end'osure.a: 
AS ali  veln-  in-  f-he -in-dex. 

- 4s' 95  _5 

I I 
	 KNIA 	. I 	

t. 	~ 	
I 



IJ 

I r~ Ur"IFITCATT10— AT 

T. Shri Bhupp.n KumaT Khanpia, 9/o-Shri . Ke.sha Ram Khangia. aged about 

presently vvorldng ar. Art _DC'sign-er 	C _.e offi~  G of 
Development comn-dsbioner for Handlooni5, indus trial Estate, Tdkyelpat, 
ITT,q)hal- 795001. ManipuT do hereby ve.rifv that tbe. statements made in 

P--,ra&raph 1 to 41  and.6 to :112 ar-^ tra.- 
. 

to 

	

I 	and tho-se made in 
Nragrapli 5 are true t'L) mIv legal ddvi(:e and i have not uuppresbed any 
material fact. 

And. ls, i 11 jilk-, verif[Ca ilol, oil  jilis  11le 	16f . 8 	 day of july 2007. 
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Govc-1-1-ti-twill of 111di;1. 

Culill-v, 

J;Iwnh,~ Il - 

G1 v~ itlml -7' 1 1022 

:..!o. 	1(2::)/2009/ 	Dowd Ap61 '23, 200-1, 

ORDER 

or (11c. folln".vini" oj'j-1ci:Iis 'It c llcrch .y 	ill ptlblic illicl cn( 

I() !hc 	S~ - rvicc CrIl(rcs. w; IlI('II6( .)IIcd op.,liwd 11wil -  11:1111c!::- 

Si 

Sh . ri 1 1 . N4 ch I, I  f. 	)c 	WSC 13 huh; 11 1 C! ;w; It' 

shl - i G. K;d :  nill i hu , Art-M–.tigner 	WSC., Blial.,,niptir 

I I.K. Khangin, Art-Designcr 	WSC., 

(sojcndra Singh, 	W. 	, 11711)11;11 

Art I)c., J~z.iicr 

Shl; K.N. 	Wcavel. 	WSC., Kollmlll 

m 

WSC., 131mg:11pur 

Wsc., 

ws 	(;mv 11111 i 

The abovc l"CilLioncd officials.$) . muld be I - clicvcd of (11cir (111tic"I 
from [he 

rcsp ~ , ctivc ccliti - cs iTTImcdio,"c!", with inslruct.ioll to 	for dut ~ -  to tile 01TIccf-ill- 

(S.C. JAIN) 

Copy for il!rw - motioll 8'. 11ccc:;,sory m"tioll (o 

N;diinkithu, F3. 111). i(ha:1!!*a, 

( 1 -JC11dra Singh, 	K.N. Dulta 	of 111C I -csPcctiVc cclltl'c!;- 

Officer Ill CIMI -Lc WSCS. Gluwalltid 

The Addi. -Dc,;c ~ c)pinent Corm'-nissk'nu Rx I ll ~ lldloolns, Officv of tile 

11111i ~-;Sioncr for I hindiom", Udy0j ,  1731mvon. IN— DVIIIi. 

Office- r. PAO. 1"'(d]-to. 

5. The 0r1­i(;,- l - -II -,-Ch;!q,C, Hl IT., Guwalmli 

C). GuArd,  E l c 

A H14) 
c I o r 
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,-A 
GOVERNMENT OF INDIA 
MINISTRY OF TEXTILES, 

WEAVERS'SERVICE CENTRE, 
JAWAHAR NAGAI, KHANAPARA, 

GUWAHATI-22. 

NoWSC/GAU/Admn. 1(4)/2002/,3 2 ?),)~ 

ORDER 

- ?_ 
~Pr 

Dated May '3~,;004 
9_~I_ 

In pursuance of order of the Director, Weavers' Service Centre, Guwahati vide 

NoWSC/GAU/ Admn.1(23)/2002/3692-3705 dated 23.4.04/13.5.04, Shri B.K. Khangia, Art-

Designer of this office stands relieved of his duties in this office in the aftemoon of 31//5/2004 

with instruction to report for duty in the same capacity at Weavers' Service Centre, Imphal , 

0~ . 

(HARI S AN AR) 
ASSISTANT DIRECTOTR (P) i/c. 

To 

Shri B.K. Khangia, Art-Designer 

Weavers' Service Centre, 

Guwahati 
Copy to : - 

The Officer-In-Charge, WSC, Imphal He is requested to inform this 

Office the date on which Shri Khang ~a reports for duty at his centre. Z, 

The Director, WSC, Guwahati. 

The Additional Development Commissioner for Handlooms, 

Ministry of Textiles, Udyog Bhavan, New Delhi 

The Director, I.I.H.T., Guwahati. 

The Pay & Accounts Officer, Pay & Accounts Office(Tex.), Kalkata. 

6- The Accounts Section, W.S.C., Guwahati. 

Personal file of Khangia 

Guard file. 	

X 
(HARI SHANKAR) 

ASSISTANT DIRECTOTR (P) 1/c. 



/ -To, 

AddRional, Development Con ',il -jiz~ sionerfQr HajlL4,1 ,)olll ~, ,  

	

041ce of Ifte Developmeni CoMM)S-sioner for Flardloorns 	f)o 

U OYIM 9 3h 9 -att, New DOW - 1 

r UANIPEL) 

jC 1, 11 Ni-j. 2004. 

	

ni 

' y 

transicr to Iniplia-1 a repr- 	I  (I lereaf.  

l ! ': 1 ` 1  fit ),  VJ'SCIOA1 I/Adi ill'. '1P-3)/:'(;J1')/3G94 datoc 	I Aptil 2004 A 

r`Of 2 !C-1 lCC to VIC Subj ect cil-2d above an(~ Wfice letter referred. I have ii -le honour to 	Submil my gii2vances ai
~ising thereof as follows for y 

I 
 our kind alld justifiable .9f). 

bcon Onde!.going orthopedic medical treat 
1c.".)k af!nr rny iclldill C. 	 ment compelling me to 

I 11DUI adinittod nly cn;y clauglitor (12 years old) in new class in roaijari,, hee 1`1 0 -0 1. 	fr. v-,  Cays beforo rocniving file o(dcr, spending a considerable nio t o 
i:; itw by prv.ltf3 - cjei ,,-zy Ot wNch facility is not available at Implial. 

knov,12d(io or) local lallguac)o of Manipur. Moreover, Imphal is being considered inSUl'jtNl("y pt-C, ~
)n JoC:jjitY [Receiving the transfer order under this situation left me in groat 'JistrOss. Ttlulrefoe I requ2s L  Your honOUr to kindly reconsider the transfer order for which I 

zini junior to k ltr. AtLlI Chandra Raroo'zih t-rt Desigr, ,2r who is working at Guwahati 6',ation 

;Jlf-,o li ~o to state the nallic of the Mr. Tapan Das, A/D Agartala, WSC. who is a:So v.-orking W lon(I p ,:~ riol 2,, a station than me. 
1 	-11") SUbmiuil-icl tho phOtOcof)Y of the transfer order along with this letter, which is 

~-Olf Oxp; ,limtory in 	for your foll , f foconsidcfalion, 

I fu 1 \`QH!!Y request your hollour thil I Way not bo transferred from GUWOh0ti and, retentio;,, ZLGLVV.1!llti way be allov.,ed to rne under this situation. 

End : As sla(T(j 

J., 	 Yours 

A K. Kha 
Art Designer 

AdM!~S~,:? 	t _y stjbipi tcd to 
1. 	Pin A(Idl. Developnic.ilt (,,Oflllllissioncr 

. 
for Handloollis. (Advance Copy) 

OffiCe t , f the 	for HandioDills 
Z,  re. tiest to ccf sid r 

n" "' C ' ' Q r;" 	Q,'OLM - d 

i 

~ ,wf"'A :1.) 



To 

The Hon'ble Minister of Textile, 

Govt. of India, 

NewDelhi-110011 

e— 
I :~ _ 

(THROUGH PROPER  CHANNEL 

Sub: Reguest for Transfer from WSC, Imphal to WSC, Guwahati-reeardine. 

Ref. Office order no. WSC/GAU/Admn.1  (23)/2002/3694 dt  23.04.04  &  13.0.5.04. 

Sir, 

Kindly refer to your office orders cited above in pursuance of which I have been 

transferred and released from WSC. Guwahati to join in WSC, Imphal in the same capacity. 

Also, kindly refer to my representation dt. 19.05.04 during my service in WSC. 

Guwahati to reconsider my -transfer from Guwahali due to some genuine reasons. However 

getting no response from your end, I have joined to my duties at WSC_ Imphal on 08.06.04. 

Here, I came to know that Mr. Atul Chandra Barooah. Art Designer of WSC, Guwahafi 

is due to refire on 28.02.05 after which one post of Art Designer is going to be vacant. 

1, therefore, request your kindself to consider my transfer back to WSC, Guwahati as 

soon as the post of Art Designer is vacated by Mr. Barooah due to retirement on the following 

grounds -.- 

Sir, my wife is undergoing orthopedic medical treatment for which she needs help  in all 

aspects (like doing household works, looking after education of my daughter reading in clasa V). 

I am the only son of my old aged parents (70 & 65 years of age). Therefore, I have to 

look after them in this age which is just impossible being posted in Imphal. 

Also, I have no knowledge on local language of Manipur which is required during field 

work, training/guidance to weavers. The law & order situation of Manipur is also not good 

which is affecting my health condition also (as I am suffering from hypertension now-a-days). 

Therefore. I fervently request your honour to consider my case sympathetically, to 

transfer me back to WSC, Guwahati as soon as the post of Art Designer falls vacant. 

Copv to: -ToAlic Officer in Charge. Yours' faithfully, 

Weavers' Service Center, Iniphal for Vt Information and necessar -Y action. A 
(B. Y, KHANGIA) 

Dated. the22ndDeLcniber, 2004 Art Designer, 
M111AL  W.S.C.IMPHAL 



, f es,- 
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*1 lie I )i1eviol 
Weaveis' Service Centre 
Ministry of'Textile 
Govt. of India 
111- ITCarnpus. Khananara, Quwahati-22 

Date : 17-02-2005 

Sub: Information on life threatening by insurgence group and thereof a fervent request 
to transfer to safer place preferrinp WSC. Guwahati . 

Sir, 

With due respect I beg to lay down the fiollowing few lines (br your kind 

consideration that, Sir, I was posted at WSC, Imphal on 18' h  June'2004 as a Art Designer. 

As you are aware that, the state of Manipur is despite having lots of insurgency problems, 

Sir I was working at WSC, Implial seriously and honestly by facing not only various 

problems but also taking so much of risk of my life. But Sir recently some underground 

parties had demanded a huge ransom From our WSC, Imphal and was threatened over 

telephone to collect the money from all of the staff member of the WSC, Irriplial office 

iininediatcly otherwise they have threatened to kidnap us basically ofoutsider of us. 

Sir, as a outsider we are now totally in a lost and feeling very much insecurity in 

is position, where nobody could able (o help us in this state. So, as per advice of' local 

persons and our staff members or WSC, Implial, I had to leave that place immediately to 
sale my lif le so, like other outsidcr members ofour WSC, Imphal staff I was also leave 

Imphal. Similar dcinands from othcr insurgency group are also receiving by us time to 

time since nivjoining. 

Sir, this is not (lie single incident of Manipur, here such type of unwanted 

inhuman activities arc happening in Manipur very often, in view of the above 

circumstances along with the all of the office members , I also so much worried that 

neither we could concentrated in ofrice works nor it could allow us to eat and sleet) at 

night properly. 

Thercl'orc, I rcquest you kindly to transfer me from WSC, linphal and put me 

safier place of WSC, Guwahati, 

I shall be very happy and ever remain grateful to you if you can give me this 

opportunity to works at WSC, GUWahali if possible. 

Wifli thanks ind rertartis. 

Copy to : 
I . 	The Development Commissioner f lor Handlooms, 

Udyog Bhawan, New Delhi- I 100 11 	 Yours faithfull 

(B.K. KFIANGIA) 
ARI'DESIGNER 
WSC, IMPHAL 



To. 

'Plie Director, 
Wvavvr ~s Sorvico Centre 
Ministry ofTextile 

(,Aovt. of Indil 
Klianapara, Jawaliarnagar 

I.I.H.T Campus, Guwaliati — 22 

Dated, Guwahati the 22-1  January, 2005. 

	

Sub: 	Request for transfer of my husband from W.S.C, 
lml)lial to W.S.C, Guwaliati. 

Sir, 

consideration. With 
due respect, I beg to lay down the following few lines for your kind 

Sir my husband Shri B. K. Khangia, Art-Designer, has been transferred 
fi-oni W. S. C, Guwahati t o W. S .  C, Iniplial vide your letter No. 
WS('/CjA(J/A(iiiiti.1(23)/2002/3694 dated 23-04-2004 and 13-05-2004. My husband has 
joined there oil 08-06-2004, since then I have been facing some domestic problems, 
which is unbearable for me being alone lady as detailed mentioned below : 

That Sir, our only dati-liler is presently studying in a local school for whonn it 
is difficult to change the school only because to get similar education. 

That, I am suffering form Chronic Arthritis problem and Diabetes patient 
since Doctor, 2003 and still I am underooino treatment under the supervision 
OF CGHS , Guwahati Medical College. (tPhootocopy of my Medical Certificate 
is enclosed). 
My ailing old aged (About 70 years) mother-in-law is also staying with me 
and she needs proper care in all respect. She also has been suffering from high 
blood — pressure and is a diabetes patient. 
It is also difficult to nin two establishment for me at Guwahati and another at 
Iniphal with such meager income. 

llcl-e it call  li e casil)' assessed that, what will be the difficulties for a 
woman to look afler her claii-liter and old aged ailing mother-in-law without any male 
person. 

In view of the above facts and circurnstance, . I earnestly request your 
kindneqs to look into file niatter very sympathetically and I hope you will do tile 
needful for arranging transfer of my husband Shri B. K. Khangia, Aro,

~ Designer from 
W.S.C, Iniphal to W-S C, Guwallati, for which act of your kindness I shall be remain 
ever .-rateful to you. 

Thanking you, 

Yours truly, 

0y q e,-- 

(Mrs. Rita K11111-0.1) 
W/o Shri B.K Khangia 

GPRA, Katabari 
Near Ralaji Mandir & 37 N-High Way 0 

Qtr. No. 4, Type — IV 

Copy to:- 	
Guwahati — 35. 

1 The Development Commissioner for I landlooms Ministry of Textile, Govt. of 
India, Udyog Bliawan. New Dcllii — 110 011 with a request to consider my 
husband case oil humanitarian ground. 	

k, \PA'  

(Mrs. Rita khaiigia) 
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'A"EAVER,S'SER'%"ICE CENTRE 

MIIAL: 
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S L'. "th SO RAMOOSIn Shjh. Art DAVor posed 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATT BENCH 

Ot ilyi ~ i:tJ Application No. 177 of 2006. 

Date of Or-Jer: This, the 24th day of Jul y, 2006. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN 

Shri. Bhuperi Kumar Khangia 
S/o Kesha Ram Khangia 
Working as Art 
Office of the D-velopment Commissicfi~er 
for Haridlooms, 1;itfiust.r ~ ial Estate 
Ta k ye I pa 1 -., 	1 flipt lij ! - ! 9 ~ :, (.1 0 1. 

Pos t Box No. 18 (K'i i i i 1) ,  1 r:) 

Applicant. 

By A(Jvo(:ejt:e.,.; ';/:;hi, J. M.Chanda, 	S. Na th, 	G.N.Chakraborty 
& Mrs. U.Dul.-A-a. 

Versu ~7 

06 riq,- 

klp 

1 The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry ot Textiles 
New Delhi- 110 001. 

The Development Curiunissioner for Handlooms 
Ministry of Textiles 
Government of Indi.a 
Udyog 81-fawan. 
New Delhi - 1.1.0 011. 

3. 	The Director 
Weaver's !-,ervi-(--,.e - 'c, ntr(,  
Ministry o fl.:  TexLi.l.es  
Govei.- nmenf: 
Khanapai-t, 
I. l.H.T. 
GuwaliaLJ 

4 	The Off 
Weaver's Sei- vi(.~ e Cc.~ iiLre 
Industrial Estat ~ e 
Takyelpat, Imphal -- -195001 
Manipur. 

9 	
By Mr. G. 

......... Re3pondent--s. 
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(OFAL) 0 R D E  R (ut---- 

SACHIDANANDAN,_K -_V- -,(~V-C-):  

appointed as Art Designer and 
The applicant was 

e Centre (WSC for sriort) 
posted at Weaver's Servic 	

he was 

Guwahati 	in the year 	1989. 	Thereafter ,  

erred in the year 2004 t
o  WSc Imphal, Manipur vide 

transf 	 0 

Annexure-1. order (iated 13.5.2004. Applic3nt submitted 

represe(It*,ation cor reconsideration of his trans. . fer 

order. itowever, lie joined there on 8.6.2004. 
It is 

thb Annexure-1 order one Shri R. K. 
stated that by 

6111 .,nisluat, 1119 	jendra Singh, his c . 
ounterpart, was also transfer.red 

is working as 
t o  wsC, Guwahati and he 

tr m  WSC, Imphal 
repeated representations were 

~

) 

s h. Thereafter also, c 

made on the grounds of problems Of languagef threat of 
C 	

I . 

The applicant submits that he and his 
life etc. 

counterpart 
Shri R. K. Gajendra Singh have been working 

in their respective p 
. 
laces for almost 

. 

two years and both 

had made repre8entations for mutual transfer vide 

h is pending disoosal 
Annexures - 5 & 6 respectively whic 

before the competent authority. on 17.2.2o05 also, the 

applicant submitted another representation (Annexure-7) 

before the competent authority, which is also pending 

disposal. Aggrieve(I by the said inaction the applica nt  

by way of this O.A. seeking 
has approached this Tribunal 

re- 1. ic ES: the foliOwing 



3 
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4W. 

"8.1 That 	the respoi-.de , its 	be 	directed 	to 	grant 

transfer and 	posting 	of 	the applicant 	to 

W ~~ aver' -,; Service 	Centre, Guwahati 	on 

c(mipassionate ground. 

1?. 2 	Costs 	of the application. 

13. 3 	Any 	other relief(s) 	to which the applicant 

is 	entitied 	as 	the 	Hon'ble Tribunal 	may 

deem 	fit. and proper." 

2. 	1 have he;-:ird Mr. S. Nath, Jearned counsel for 

I 

the applicant. Mr. G. Baishya, learned Sr.C.G.S.C. 

represented LhP respondtrits. When the matter came up for 

consideration, Mr. N,--i I -  I i submits that he will be 

satisfied if the applir,- irt is permitted to file a fresh 

hensive 	repres ~-nration 	before 	the 	competent 

thority with a d j. r , -cti on to respondent No.3 to 

0 17 (Ab sider and dispos(--? 	- Lhe same along with his Annexure 

-4 for muLual Lransfer & Annexure -7 sympathetically. Mr. 

Sr.C.G.S.C. :3ubmits that respondents have no Baishya, I 

objection in adopting su , h course of action. 

3. Accordinyly, 	ir the 	interest of 	justice, 	this 

Tribunal 'he 	r-?spondent 	No. 3 	or 	any 	other 

competent autllority 	to consli ~=.c 	and dispose 	of 	the 

Annexures-4 & 	-1 	rf—resentations and 	also 	the 

comprehensive t.epr( ~ sent-.a -  lon, 	which 	wil.1 be filed by the 

applicant within 	t- wo 	we-ks from 	today, sympathetically 

and pass apj~ roprj,it( ~ 	 )r- (!ers thereon within 	a 	period 	of 

P 



. v"I 
V. 

three months thereaf Ler communicating the same to the 

applicant without delay. 

The Oxiginal Application is disposed of as 

abr)ve. 

There shall be no order as to costs. 

Sd/VICE CHAIRMAN 

CD 

C,, 1 1 (:  4 Ap plicAiO~ 

	 S- 7- 

w bc I - IL,  

~C. A. T. Gu" b"at' 



,- 2- 6' -  
-".21 	 Amvexu~e  

To., 
The. rNrertor 
Weavex's Service Centre, 
I~finistry of Textiles, 
Govt. of India, 
Khanapara, Jawaharnagar, 
I.I.H.T CAmpus, 
Guwahad- 781002. 

(Throug,h Proper channel) 

Sub; - Transfer from WSC, Imphal. to WSC, Guwandti; - Prayer for: 

Ref.,  - judgment and order dated 24.07.2006 passed in O.A. No. 177/2006 
(Shri B-K Khangia -Vs- U-0.1 & Ors.) by the Central Administrative 
Tribunal, Guwahati Bench. 

Sir, 

Most humbly and respectfully I have to enclose herewith a copy of the 

judgment and order dated 24.07.2006 in O.A. No. 1777/2006 passed by the 

Hon'ble Central Administrative Tribunal, Guwahati Bench on the subject cited 

above, which is self detailed. As directed in the same order, I am submitting 

herewith this representation, the facts of which have also been submitted earlier 

before you by me vide my representaltion dated 2 7.12.2004 and 17.02.2005, copy 

of which are enclosed herewith for your Idnd ready reference. 

That Sir, in compliance with your order No. WSC/GAU/Adn-m. 1 

(23)/2002/1694 dated 23,04.2004, 1 have joined nix,  duties at WSC, hnphal w.ef. 

08.06.2004. Since my joining there, I have been submitting representations for m.y 

re-transfer from WSC, Imphal at WSC, Guwahati and I explained my difficulties 
therein. In this context I bring the following facts be-fore you once again for your 
kind consideration. 

(% 	
That Sir..,my wife is a patient of chronic Arthritis and diabetes and is 

under the medical supervision of CGHS, Gauhati Medical College. This apart. 43~ 1  my old and ailing mother (about 70 years age) is staving at Guwahati, who is also 
it patient of high blood pressure and diabetes. Both of them need my constant 
attendance and care inevitabIv. 

a 

V4_ 



That'Six, u~y only mimor dauotvx who bas beein undergoing her studies in 

Class Vrf at a reputed School at Guwalwti and is in a crucial stage of her studies 

needs my parental care badly for her studies. 

-.Mat 	is,  ditchx.-Oging rtly nomial dutie-s as Art Desi&mex, I have to 

relider 	cases to lhe5orielaes, NGOs and SHGs in rural areas 

v,11 eTc. I am. req -xLred to deid Ln locall llmnguage i.e. Minipuri. But since I am not 

lan ~,ru.myk%. I hm-e beem fitcmv great 	ems in 0 	 pr )bI 

interac2in-z ivitfi the loud w eavers and the. rebY failing to do jusiice to my duties. 

TI-ds aspect ha? been brought to your notice b\ the DeputN. Director (Design), 

WSC, Implial also viode ItLs &!Uer-dAted 03.03-06 (copy enclosed .). 11, is relevewt to 

mention here that Sllui R.K. Gajendza Sijigti, Axt Designer who was 1xinsferred 

from WSC, Ginvahati has also been facin- the same problem at Ginvahad and he 

lids a6-o applied for his transfer frout WSC-, GuwahaLi to IATSC, blipba-1, As such, I 

prayed. for my matual transfer irom WSC, Imphal to W'-LA'-', Guwahatj vice Shri 

R.K. Gajendra Singh even without the benefit of T.A. et:_-; but the same bas not 

been cotisidered. 

Under the cirwimtances stated above, J pra-v,  your Honour kindly to 

co-nsi-je.-: my case v,!.-Idi vom.-  utmost compass- ion and svmPathy and transfPr nw 

back from WSC, 1111phal io WSC, Gij -,vahati mid for Lliks, act of yo(jx kindness, I 

sball ,remain Cver pTatp-ful to you. 

Enclo: - 

1) Ck~py of jimlgment and order dated 2-4.07* ~ O() 
0 

3) 	oikltpr datedl 	Of 
Depuh ~ Direttor (,Design), hn-plial. 

Em 

Da Le.: 	6 	(-,(:7 

'Yol-r" 

(8K KHANGIA) 
Ast Designer, 

Wee,,-%rv.r',s Sei -vice ,--entre, 
Imphal. 



AIVVI~X~AIE 

Regd.  A/D. 
	3~ 

Government of India 
Ministry of Textiles 

Weavers' Service Centre 
8G 

Regional Designs Centre 
IIIAT., Campus, Jawahar Nagar 

Khanapara, Guwahati-22 

No,WSC/GAU/TIRI/IMP/131.',K-12(29)/O()/'I-~7/~ Dated October20,2006 

MEMORANDUM 

With reference t o the comprehensive representation dated 07-08- 

06 Shri B.K. Khangia, Art-Designer, WSC., Imphal and order of the Honble 
Central Administrative Tribunal (CAT),Guwahati Bench, Guwahati dated 24-07- 

2006 is hereby -  informed that on perusal of the records of this office, this 
zonal Directorate is unaware relating to sabmission of Annexure 4 & 7 His 

representation dated 22/12/04 as listed in Annexure -4 against the above O.A. 

addressed to the Hon 'ble Ministry of Textile, Govt. of India, New Delhi- 1100 11 

and copy to the Office r- in -Charge, WS Sf- 
Imphal and the rest representation 

dated 17/02/05 as Annexed at - 7.A, Nvvlrs'~'addressed to the Director, WSC., 

Guwahati, and copy to the DCH., New Delhi. 

2. 	As being the competent authority of this office, he is to inform 
that as per the order of this off-ice No.WSC/gau/Admn -
1(23)/02/3694 dated 23.4.04/13.5.04 Shri B.K. Khangia, Art-
Designer has been Lransferred from WSC., Guwahati to WSC., 
Imphal Accordingly he has joined at WSC., Imphal on 08-06-04. 
He has been transferred from Guwahati to Imphal basically in 
Pu~blic Inter 

2(a) 	It is true that Shri A.C. Barooah, Art-Designer, WSC., 
Guwhati retired on 28-02-05 after attaining the age of 

superannuation . As per the RRs, the post requires to be 
filled by D.R and hence it requires approval from the 
Screening Committee constituted for the same . The said 

S.C. has not approved for filling up the post alongwith 
some other posts of this Dept. and subsequently these posts 
have been abolished At present there is no vaca-nt post of 
Art- Dcs : ,gner at WSC., Guwahati 

2 (b) 	As per lerms ~-.Irid conditions of appointment, he is liable to 
transfer 2nY part of the East Region, comprising in the 
cenLre ,, ofthe State at Manipur, Tripura, W.B., Bihar 
Orissa and ap ~:trt from As om. 

3. 	The I-epresentation dated 17/02/05 as listed at Annexure - 7 in 

the O.A. No. 177/06 was addressed to the Director, WSC., 
Guwa.hati, and copy to the DCH., New Delhi. After careful 



M 

e 

it is to inform that the consideration of the representation, 
representation should have been submitted to the Officer-in-
Charge, WSC., Imphal as he (WSC, Imphal) has been discharging 
his duties like issue related to the Law and order situation of the 

concerned State Govt. . If he had submitted the representation 

there , the concerned authority would* have taken care for security 
arrangement in time in consultation with the State Govt. 

it may 	terat.ed that as per terms and conditions of his 
3(a) 	, be rei 

appointment, he is Liable to serve any part of East Region/ 

India. 

4 	
In regards to the Comprehensive representation dated 7-8- 

06 submitted by Shri Khangia on the ground of mutual 
transfer in between Shri R.K. Gojendra Singh, Art-Designer, 
WSC., Guwahati and with him are concerned, Shri R.K. 
Gojendra Singh, Art-Designer has informed vide his 

representation dated 28-9-05 that he has settled down well 
in Guwahati and his children have also been got admitted in 
Kendriya Vidyal aya, Guwahati and hence he has shown his 

time b~ing 
unwillingness to go on trar. ~fe~r t~o~ lmhal for  the. 

chjLdKe _As ~_mieli as as it;Tvfll ;~~nper the academic life of hiA__ 
2~ disturbance to him and  hence he has it 111 cause or sc)m 4  

prayc to continue his senrice at Guwahati 

However, his transfer case will be considered in due course 

I 

/So~ri B.K. Khangia, 
Art-Designer, 
wSC., Imphal 

-(Y,:K.-BAV 
. 
ISK'AR) 

Director 

Copy to: 	1. The Officer- in - Ch arge,, wSC., Imphal. 

2 The Addl. Development commissioner for Handlooms, 
Off-ice of the D . C . (I-Ialldlooms), New Delhi 

(K.K. BAVISKAR) 
Director 


